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Present : The Hon'ble Mr Justice D.N.

Chowdhury, Vice=Chairman.-

List on 27.9.00 for admission on- N

the prayer of Mr M.Chanda, learned counsel
for the applicant.
——-M

I

Vice~Chairman

Heard Mr A.Roy,learned Sr.counsel \
for the applicant and Mr B.S. Basumatary,\
learned addl.c.G.S.C for the respondents.

Appllcatlon is admitted. Isswye notlce

on the respondents. Callifor the records.

List on 23.10.2000 for written state-

| ment and ¢onsideraticn. of interim order.

Any appointment/engagement to ‘che
post of Divisional Organiser/Joint
Director in $SB by way of transfer on

deputation shall be subject to the result
of this case.

Vice=Chairman

) Presen“' Hon'ble Mr.Justicc «)eNe

/‘

Ba ‘ﬁnmﬁtu’v?pi Ad‘d__l Q.Qaﬁq So Ce

Chouehdury, Vice-Chairmans 3 Py

Heard Mr.MeChanda learned counsea
H
| for the applicant and also Mr.B. Se i

gior‘hhg
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O.A. 289 of 2000

23.10.00
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10.11.00

pg

. been filed nor the learned Addl.C.G.S.C

respondents. Mr.Basumatary has bubmitted\
25nEi8-2PRE1ERAS
that the DPC for&considering the-case/

for promotion to the Grade of DO/JD has
already been held on 11.10.2000. In the

_circumstances the question of granting

of interim order does not arise at this

Stage. )
List on 10.112000 for orders. -
R ‘ f
~ L~
Vice~Chairman -

3

-~ Yo

10 days time is allowed to the"learned
counsel for the appllcant to’ enable him

' to receive further instruction.

List on 20.11.00 for order.

Y

o~

Vice=Chairman

Heard Mr A.RoOy, learned Sr.counsel zmr&

for the applicant and Mr B.S. Basumatar%y .

learned AddllC.G.S.C for the respondents.
On 23.10 00 when the matter came u%
for filing wrltten statement and ¢onsi-
deration of interim order it was infor-
med %%““‘Lkwds‘wk&‘(*uw“Athat DPC was held
on 11.10.2000 and in the c1rcumstances
the Tribunal refrained from passing any
interim order. Pn 10.11.2000 alsc the
respondents- takggvtime to file written
statement. But no written statement has -
P
could enlighten about the position of
the DPC that was held on 11.10.2000. Mr
Roy, the learned counsel for the applicant
on the qthef hand referred to a wr
message of the respondents showing the
appointment of an officer on deputation
after.the DPC was ‘held. The interim order
was refused on the cénsideration that the
respondents will act as per the DPC and

o contd,.
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§ ofﬁ_es of the Registry - Date Order of the ‘Tribunal - =
H j
- ,
1 ; p0.11.00 not}to Efggide a scope to the respondents
,l H to go ahead to fill up the post by
o deputationist. -
L i
Ozaén%oud 2ofu/vo List on 7.12.2000 for further order.
ébmanoﬁnnrlﬂi“w‘g,M In the meantime the respondents are
-
Z/j; /9/4'&?& Pt atse : directed ‘not to fill up the m vacant post
> ¢ of Divisional i
o ‘§>%%xﬂdi b—srwdza £ Div Fa ?rgéniser/ablnt Director,,
G5/ Me ol + ° | '
,J%JHZ&a v
Vice-Chairman
Bl .
‘ \ e ;q 7.12,00 Four weeks time is granted to the
)

respondents to file written statement
on the prayer of Mr.A. Deb Roy made on

|continue.

behalf of Mr.B.S. Basumatary, Addl.

{Central vaf.Standing Counsel.

Interim order dated 20,11,00 shall ..

List on 8.1,2001 for written
statement and further orders,

Vice~Chairman

Heard Mr.A.Roy, learned Sr.counsel,

alongwith Mr.M.Chanda learned counsel
 for the applicant and also Mr.B.S.Basuma=

tary Addl.,Ce«Ge+8.Ce for the respondents,
Mr. Basumatary has submitted that the

applicant has already got relief and to

that effect he has received a communica-
tion dt. 2641242000 from the respondent ge
The saild communication shall form part
of the records. Accordingly, Application
is;disposeﬁ of as infructuouse

el bas

Member viée-Chairman
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(An Application under Section 19 of the Administrative
Tribunals Act, 1985)
'é Title of the Case ¢ 0.A. No.é%?ggﬁ?/zooo
f Sri Mohit Lal Choudhury ¢ Applicant
~versus-
Union of India & Ors, 2 Respondents
L ) ( [ \
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(Cor
1 - Application 1— /5
2 - Verification 16
3 1 Promotion order dated | 7
26/27.10492.
1s
4 2 Order dt. 18.2.1993
5 3 Memorandum dt. 5.2.1998 /9'—j?é
6 4 Notification dt. 4/1.3.77 2l - 27
7 5 Appointment Order dt.11.8.99 28
e 6 Appointment Order dt. 14.2.2000 22
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10 e Representation dt. 6.9,2000 g1
11 9 Representation dt. 15.9.2000 32
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

(An Application under Section 19 of the Administrative

Tribunals Act, 1985),

0.A. NO.ESZé?fZ/2000

BETWEEN

Sri Mohit Lal Choudhury,

Deputy Inspector General,

Special Service Bureau,

Training Centre, Haflong,

P Assam, under Director General

1.

2.

Security, Government of India.

«s..Applicant

By

«AND=~

Uhion of Indisa,

through the Secretary to the

Government of India, Department

of Cabinet Affairs, Cabinet Secretariat,
Bikanir Annex., Sahajahan Road,

New Delhi-110011.

Cabinet Secretary,
Government of India,
Bikanir Annex., Sahajahan Road,

New Delhi-110011

Director General Security cum

Secretary (R), Cabinet Secretariat,

CGovernment of India, CGO Complex,

[P

25 SEp I

Tor o 27 i nres
g

Guwahati 3Jench

T et ¢ a—

|

I

Lpdhi Road, New Delhi-110003,
Contd. ..
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4, Director
Special Service Bureau
15irectorate General of Secmmity
Cabinet Secretariat, Block (East)-V,

R.K.Puram, New Delhi-110066
«+.. Respondents

DETAILS OF APPLICATION

1. Particulars of order against which this application

is made,

This application is made not against any particular
order but praying for a direction to the respondents tc
considef the case of the applicant for promotion to the
post of Divisional Organisep/Jbint Director in any of
the existing four vacancies in terms of the SSB Séﬁgggg
Executive Service Rules 1977 on priority basis with
immediate effect and also for a further direction to the
respondents not to £ill up the existing vacancies by way

of transfer on deputation basis till consideration of

this application filed before the Hon'ble Tribunal,

2. Jurisdiction of the Tribunal s

The applicant declares that the subject matter

of the applicant is within the Jurisdiction of the

Hon'ble Tribunal,

3. Limitation

The applicant further declares that the applica-~

tion is within the limitation brescribed under Section

~2179f the Administrative Tribunals Act, 19e5,

tapal

Contd. LI I

Mokl o6 Chacthuo-
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Facts of the Case

4.1 That your applicant is a citizen of India and
as such, he is entitled to all the rights, protections
and privileges as guaranteed under the Constitution of

India,

4.2 That your applicant is presently serving as Deputy
Inspector General, Special Service Bureau, Training
Centre, Government of India, Haflong, Assam in the

éepartment of Cabinet Secretariat,

4,3 That the petitioner was initially appointed as
Circle Organiser on 20.4.1970 in the department of

Special Service Bureau under the Director General of
Security, Cabinet Secretariat, Government of India, New
Delhi, Thereafter the applicant was promoted to the post
of Sub Area Organiser onv5.5.1976. He was further promoted
to the post of Area Organiser, Group A service on l.1.1983
after hing found suitable and efficient for the said post
of Area Organiser. The applicant was again promoted to

the post of Deputy Inspector General and posted in the
Special Service Bureau (for short SSB), Training Centre,
at Haflong, Assam vide order dated 26/27.10.1992 while
working as Area Organiser in the Divisional Headquarter,
Arunachal Pradesh, Itanage in the pay scale of B, 5100-6150
XPre-revised) as conveyed under Cabinet Secretariat Order
No. 6/1/96-D0O.II-4158 dated 9.9.1992, The said promotion
is granted with effect from 1.11.1992 with the approval of
ﬂirector Generalf@ecurity. The applicant has taken over g

-

charge of DIG in the forenopn Of 2,11.1992 which is evident

e TR
-

L f%om order dated l1€.2,1993,
e ORI : \ Contd. T
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A copy of the Promotion order dated 26/27.10.92
and order dated 18.2.1993 are annexed as Annexures-

1 & 2 respectively.

4,4 That the next avenue of promotion for the applicantu
in ;ﬁ the grade of Divisional Organiser/Joint Director as
P per the provision laid down in SE&B (Senioﬁ?%g?$zce) Rules,
1977 the post of Divisional Organiser is being filled up
either by promotion/Deputation/Direct Recruitment/Re-employ-
ment but no percentage is fixed for any of the recruitment
mebhod, However in case of recruitment by promotion/deputa-
tion eligibility criteria for the post of Divisional
Organiser has been laidldéwn in the said SSB Service Rules
1977 is six years service in the grade of Deputy Inspector
General or in an equivalent grade and the mode of rec;uit-
ment is being prescribed by holding of Departmental Promotion
Committee as per the aforesaid rules. As per the existing
service rules the present applicant has already-earned
eligibility for consideration of promotion in November,
1998 as per the said Recruitment Ryles. It is pertinent to
r mention here that since no quota for recruitment to the
‘ cadre of Divisional Organiser/Joint Director has been fixed
in the case either by promotion/deputation/birect Recruitment
the higher authority very often used to adopt mode og
recruitment to the post of Divisional Organiser/Joint
Director as per their own wisdom, as a result it is seen
that in the recent past three vacant posts of Divisional
Organiser have been filled up by deputation from amongst
the officers belonging to IPS cadre ignoring the claim of
______the petiticner and without giving due weightage to eligible

-wcadFe of SSB. Unfortunately no departmental promotion
1

75 SCR ‘ Contad. ..

gg.;i,.w.i”h \ hi&y&;k‘vﬁll (:L&MCQ&M“;
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committee was constituted by the respondents for considera-
tion of promotion of the eligible officers serving in the
depérqﬁﬁf Special Service Bureau since 1.11,1998 although
eligible officers in terms of SSB (Senior Executive Rules)
1977 are very much available in the department. It is
relevant to mention here that the applicant presently |
placed at serial No.2 in the seniority position of Deputy
Inspector General although his name has been figured at
serial No.3 in the provisional seniority list published

in respect of Deputy Inspector General as on 1.2,1998

unaer Memorandum bearing letter No.IV/109/97(37)~77-89
dated 5.2.1998, but the serial No.2 Sri S.D. Sharma, Deputy
Inspector General has already retired from service on
superannuation. As such the position of the bPresent applicant
in the seniority list of DIGs has been improved and

factually the applicant is at serial No.2 of the seniority

list of DIG,

A copy of the Memorandum dated 5.2.1998 and Notifica-

tion dated 4/1.3.97 are annexed as Annexures 3 & 4

respectively,

4.5 That you{ applicant begs to state that although
he has earned eligibility for consideration for promotion
to the post of Divisional Organiser/Joint Director in,

i the month of November 1998 as per existing recruitment
rule but unfortunately his case was not considered for
promotion to the post of Divisional Organiser although
three vacancies were available immediately after the

applicant attained the eligibility for consideration of

promotion to the post of Divisio
{

j | : singl? the respondents without con

hd N !

75 s U

Gun vﬂ&‘:f L

i g —h— e TR
——!

nal Organiser. But surprie-
sidering the case gf

C.Ontd. *ee @
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of the present applicant filled up all the three vacancies
after 1.11.1998 by appointing All India Services Officers
i.e. IPS officers on deputation basis for a long period of
five years from the date of assumption of charge of the
post of Divisional Organiser/Joint Director or until
further orders. It is evident from the Cabinet Secretariat
Order bearing letter No. IV/202/96(7)‘Pt,I/550-8O dated
11.8.1998, order bearing letter No. IV/202/99(7) Pt-I/112-
143 dated 14.2.2000 and order bearing letter No. 1v/202/
2000(7) Vol-1/545-577 dated 26.6.2000 whereby three IPS
officers namely Shri J,S. Pandey, Shri J.B.S.Negi and

- Shri B.S8. Manhas have been appointed to the post of
Divisional Organiser/Joint Director in SSB in the pay scale
éf Rs, 1€,400-22,400. Therefore it appears that during a
span of less than one year three posts of Divisional
Organiser/Joint Director in the S55B has been filled up on
deputation basis without considering the case of eligible
officers of the Department like the bPresent applicant is
arbitrary, unfair and the same is violative of doctrine of

legitimate expectation in the matter of recruitment of

Divisional Organiser/Joint Director, This arbitrary decision

and aspirations of the eligible officers in the department

including the Present applicant,
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unfair practice to fill up the available all vacancies
of Divisional Organiser/Joint Director on deputation
basisveven without considering the case of eligible
officers serving in the department. This practice has

been adopted by the Respondent-Union of India to grant

the benefit of higher pay scale to a group of IPS Officers

who are workingi%he scale of pay of Rs. 16,400-20,0000.
Therefore the respondents has adopted the practice for
filling up the available vacancies by appointment on
deputation basis with an ulterior motive denying the
legitimate claim for promotion of the eligible officers
serving in the department. As such Hon'ble Court be
pleased to direct the respondents to consider the case
of the present applicant for promotion to the post of
Divisional Organiser/Joint Director in the scale of

B. 18,400-22,400 in the existing available vacancies

with g#mmediate effect.

Copy of the appointment order dated 11.8.99, 14.2.

2000 and 26.6.2000 are annexed as Annexures=-5,6,

7 respectively.

4,6 That your applicant categorically stated that at
the momemt there are altogether 4 clear vacancies of
Divisional Organiser/Joint Director available in the

department of Special Service Bureau in the scale of

Rs 18,800-22,400 and one more anticipated vacancy is also

likely to be occureed very shortly. But unfortunately no
departmental promotion committee is constituted for

figling up the said vacancies and the applicant is

N .
apPrehendlng that all the aforesaid ﬁfgg’vacanc1es

1n¥ludlng the anticipated vacancy may be fllled up by

ap$01ntment on deputation basis depriving the legitimate

var s Contd. v e

Netls of)  Chaodhon



claim of promotion of the present applicant to the post
of Divisional Organiser/Joint Director. It is relevant
to mention here that the applicant also submitted
representation dated 6.9.2000 addressed to.the Director
General Security cum Secretary (R), Cabinet Secretariat,
Government of India, New Delhi through proper channel
wherein it is categorically‘stated by the applicant that
he has completed six years of continuous servicelas
Deputy Inspector General under SSB on 1.11.92 and thereby
he has attained eligibility for promotion to the next
higher grade of Divisional Organiser/Joint Director as
per provision laid in SSB (Senior Executive Service)
Rules 1977. He has alsé pointed out in His representation
that he has now placed at serial No.2 in the seniority
position as on date as per seniority list in thé grade
of Deputy D&é%géggmGeneral circulated on 5.2,1998, He has
also stated that he has rendered 30 years of service in
the department of Speéial Service Bureau including 17
years in the Group A post. It is categorically subhitted”
by the applicant in his representation dated 6,9.2000
that &t the moment there are four clear vacancies in the
grade of Divisional Organiser/Joint Director are available
and one anticipated vacancy is going to be occured very
shortly. He has also pointed/EEZt in the recent past three
vacant posts of Divisional Organiser/Joint Director have
been filled by the authority by appointment on deputation
from among the officers belonging to All India Services
cadre ignoring the legitimate claim of eligible officers
of SSB and no DPC is constituted for consideration of
éromotion of the officer belonging to SSB for considera-
HYion fior promotion to the next higher grade. The applicant
\ :
\
N W‘ M Cg‘ﬂ'MMM‘
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further stated in his representation that inrodinate

delay in promotion to the next higher grade of Divisional
Organiser/Joint Director ddspite available vacancy is

not only unjustifyable but also unjust and unfair which
demoralises the applicant and requested for immediate
holdihg of DP“ for consideration of promotion for the
cadre officers. But unfortunately there is no communication
received by the applicant from the authorities regarding
constﬂfion of the DPC for consideration of his case for
promotion. Finding no other altermative the applicant
submitted another representation dated 15.9.2000 addressed
to the Cabiner Secretary, Govt. of India, Bikaner House
“4nnexe, New Delhi he has also requested ‘to kindly
intervene and direct the authorities concerned for immedia-
te holding of DPC for promotion of the Cadre Officers
which is over due to the officers in the department inclu-
ding the applicant. But to no result. In the compelling
circumstances applicant finding no other alternative
approaching the Hon'ble Court praying for a direction to
the respondents for immediate constitution of Departmental
Promotion Committee for consideration of his case of
vpromotion to the post of Divisional Organiser/JOint'

U . s .
irector in the existing available vacancy.

Copy of the representation dated 6.9.2000 and

15.9.2000 are annexed as Annexuress8 & 9 respectively

4.7 That your applicant begs to state that he has
learnt from a reliable source that the respondents have

already taken a decision to fill up existing 4 vacancies

e TS

R
A

o -,?

ZSi Sqn?ﬂD

- of Fivisional Organiser/Joint Director by appointment

NP TR VA

1 LContd...
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on deputation basis in total violation of the existing
recruitment rules where a categorical provision is laid
down for consideration of promotion to the post of
LVivisional Organiser/Joint Director from among the

éligible officers who have completed six years of regular
service in the cadre of Deputy Inspector General iS WHo AAF AL
entitled for promotion to the post of Divisional Organiser/
Joint Director. Therefore the decision for £illing up of
the existing vacancies as stated above by way of deputa=-
tion which will adversely affect the service career of

the present applicant as well as the service prospects.,
Therefore it is a fit case for the Hon'ble Tribunal to
interfere to protect the right and interest of the
applicant by way of directing the respondents to consider
the case of the applicant for promotion in terms of the
Senior Executive Service Rules 1977 for the post of
Divisional Organiser/Joint Director in the pay scale of

Rse 18,400-22,300 and further be Pleased to restrain the
respondents to fill up the available 4 vacancies of
Divisional Organiser/Joint Director by.way of appointment

on deputation basis,

4.8 That the applicant has a legitimate .expectation®
for consideration of promotion to the post Qf Divisional-‘
Organiser/Jbint Director since hef has attained the eligi=-
bility in terms_of the Senior Executive Service Rules, 1977
and the denial of benefit of promotion to the s aid post

by way of filling up the vacancies by appointment on

deputation basis which demoralises the applicant. It is

Contd. .

Mefidelod  Chaudhos
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already settled by the Apex Court that a r.asonable
promotional prospects should be available inxgvery wing
of public services that generates efficiency in service

and fosters the appropriate attitude to grow for achieving
excellancy in service. In the absence of promotional
prospects service is bound to degenerate stagnation icills
the desire to serve properly. Therefors Hon'ble Courty be
pleased to direct the respondents to consider the cass -

of the applicant for consideration of promotion to ths /

existing vacant post of Divisienal Organiser/Joint
Director with immediate effect. | .

4.9 That it is further stated that the applicant

during the period of 30 years of service career he has et
: service in the department of Special Service
Bureau which is recognised by the respondent Union of
India by awarding the applicant namely. (i) POORVI STAR
(ii) SANGRAM MEDAL (iii) POLICE (SPECIAL DUTY) MEDAL
(iv) DIRECTOR's COMMENDATION WITH DISC, AND (v) PRIME
MINISTER's UTTAM ZME SEWA PRAMAN PATRA, 1998 FOR METRIT=
ORIOUS SERVICE. This recogniftion itself is evident that
tqét he has served the depaitment with satisfaction to
all concerned and as such respondsnts are duty bound to
consider the case of the applicant for promotion in

the existing vacant post of Divisional Organiser/Joint f
Director. As such the Hon'ble Tribunal would be pleased
to direct the respondents to consider the promotion of
the petitioner to the post of Divisional Organiser/

Joint Director with immediate effect.

4.10 That it is stated that although the pstitioner
has submitted his representations dated 6.9.2000 and
15.9.2000 pbut he is approaching the Hontble Tribunal in
a compelling circumstances as because he has learnt from

Contdeccesens
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a reliable source that the responcdents has decided to
£il11l4 ﬁp the existing all-the 4 vacancies by way of
deputation within this month, as such finding no other
alternative the applicant under compelling circumstances
approaching the Hon'ble Court praying for an interim
order restraining the respondents not to fill up the
l vacancies by appointment on deputation basis till
disposal of the application.
4,11 That this application is made bona fide and for
the cause of justice.
5. Grounds for relief(s) with legal provisions }
5.1 For that the applicant has éttained eligibility
for consideration for promotion to the/gggit%%g
Yivisional Organiser/Joint Director in terms of
provisions laid down in the SSB Senior (Executive)
Service Rules, 1977,
5.2 ¥or that there are 4 existing vacancies available
ét this moment for considerétion of promotion
of the applicant to the post of Divisional organi-
ser/Joint Director,
5.3 For that non-considerction of promotion of the.
applicant to the available post of Divisional
Organiser/Joint Director since 1.11,98 im violative
of doctrine of legitimate expectation as well as
violation of Article 14 of the Constitution.
5.4 %or that the applicant has acquired valuable and
r*"f‘”“"fﬂ?: “f”"“”ﬂ"\ legal right for consideration on priority basis for
Gm:w!}ﬁ# : i . promotion in the existing vacancies of Divisional
L5 3“’ H ‘ ' Contd....

- . . A ~ t
@u-t 1 e WM"O[QJ M\A—b\ MM\A
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Organiser/Joint Director in terms of the SSB

(Senior Executive) Service Rules, 1977,

5.5 for that specific.provision has been laid down
in the SSB (Senior Executive) Service Rules, 1977
for filling up the vacancies of Divisional Organi=-
ser/Joint Director.byagqu of promotion foom the
eligible officers of the department in terms of

the SSB (Senior Executive) Services Rules, 1977.

5.6 For that the Respondents have no jurisdiction, to
£fill up all the vacancies occuring in a particular
vear of Divisional Organiser/Joint Director by
way of transfer on deputation basis ignoring the
legitimate claim of the officers of the department
only on the ground that there is a provision for
recruitment by way of deputation exist in the

Sr Executive Recruitment Rules 1977.

5.7 For that respondents cannot act arbitrary, in
the matter of filling up the available vacancies
by way of transferfﬁeputation basis, on the plea
that no quota or percentage has been fixed by the
Union of India/Opposite Party for recruitment of

Divisional Organiser/Joint Director.

‘ 5.8 For that the applicant has rendered valuable and
6utstand' eritorieus service for about 30 years in
the Establishment of Special Service Bureau, which
is evident from the fact that the applicant has
been sanctioned varidus awards namely, (D directon's Convm.

. A1 e A Pramanr Patro 1998
&5,QMA“5WWM%”$°@JPMQWH%MnsE@Rncluding highest award

s

’/——"""'.‘__‘.—’
o -
I
.
s v
AT e

_
of the department. As such he is entitled to
| |
75 5fp 10
: Contd...
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be considered for promotion to the available
post of Divisional Organiser/Joint DPirector
on priority basis, before filling up the vacancies

by way of transfer on deputation.

6. Details of remedies exhausted.

That the applicant states that he has no other
alternative and other efficacious remedy than to file
this application. Representation through proper channel

were submitted by the applicant but toc no result,

7. Matters no previously filed or pending with any

other Court.

The applicant further declare that he had not
previousiy filed any application, writ petition or suit
regarding the matter in respect of which this application
has been made, before any Court or any other authority or
any other Bench of the Tribunal nor any such application,

writ petition or suit is pending before any of them,

8. Reliefs sought &

In view of the facts and circumstances stated in -

paragraph 4 above, the applicant prays for the following

reliefs :

.

.1 That the Hon'ble Tribunal be pleased to direct

the respondents to consider the promotion of the |

applicant in the available existing vacancies of
\ Uivisional Organiser/Joint Director on priority

basis by constituting & DPC with immediate effect

in terms of SSB (Senior Executive) Service Rules,

‘,.nyw'v Yunal 19770

Contd...
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8.2 That the Respondents be directed not to fill up
the existing 4 vacancies of Divisional Organiser/
Joint Director by way of transfer on deputation
basis before consideration of promotion of the
applicant to the post of Divisional Organiser/Joint

P l’irector.

.3 Costs of the Application.

ﬁ 8.4 Any other relief or reliefs to which the applicant
is entitled to as the Hon'ble Tribunal may deem fit

and proper.

99 Interim order praved for 3

Dyring the pendency of this application the applicant

prays fof the following reliefs :

i 9.1 That the Hon'ble Tribunal be pleased to direct the
respondents not to f£ill up the existing vacancies
of Divisional Organiser/Joint Director - by way of

—_———
ey NN —— e

transfer on deputation basis till consideration

of the case of promotion of the present applicant

or till fidal disposal of this application.

100 @ O 000000 LN

.

This application has been filed through advocate,

11. Particulars of I.P.0O.

i. TI.P.0. NO. 26 5028490

299, 2 000

ii. Date of Issue

-iii. Payable at G.P.0., Guwahati

pereto otV ive  Issued from
vy B .nj[—v,"’x rratiyraa v Uy

( 2]

G.P.0., Guwahati,

’ . 25 SEP 2®12. List of enclosures

As stated in the Index.
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VERIFICATT O_N

I, Sri Moti Lal Choudhury, son of LJZ&L M. M.

(L\Md}"“}-':\ aged about Sl years, presently working as
Deputy Inspector General in the Department of Special

U
Serviceaﬁgégéfg§, Haflong, Assam, do hereby xRizmriy

BEERENXIREXABEXAES ABXERIIRNEXX verify that the
statements made in paragraphs 1 to 4 and 6 to 12 are
true to my knowledge and those made in paragraph 5 are

true to my legal advice and I have not Suppressed any

material fact,

And I sign this verification on this the 25th day
of September, 2000,

Mo ofod - Cpandihons

Signature

ot Ut wfas

demicvialratiga Trhinsl

25 sre 100

P
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Annexure-1
SECRET

No. IV/202/92(2)-2079
Directorate General of Security
(Cabinet Secretariat)

Office of the Director, s§sB,
Block V East, RK Puram

New Delhi 110 066

Dated the 26/27 OCT 1992

ORDER

Consequent upon spproval of the ACC to the promotion
of Shri M.L,Choudhury, Area Organiser, Divisional HQRS, AP
Division, Itanagar to the grade of Deputy Inspector General
in the pay scale of Rse 5100-6150/~ as conveyed under C%binet
Secretariat's order No. 6/1/9@~D0.II~4158 dated 09 Sep 92,

Shri M.L. Choudhary is posted, on promotion.to the grade of
Deputy Inspector General, to SSB Dir

with effect from the date he assumes
Shri M.L.Choudhary should, however,
Dy. Inspector CGeneral,
Olst November 92,

ectorate, New Delhi,
charge of the post,

take over charge of

on promotion, only on or after

24 This issues with the approval of Director General
(Security).

S8d/~- Illegible 26,10.92

(J.P. VERMA)
JOINT DIRECTOR (A), SSB

DISTRIBUTION

1. The Director of Accounts, Cabinet Secretariat, R.K,
Puram, New Delhi,

2 Shri Amarnath, Director (sR), Cabinet Secretariat, New
Delhi, w.r.t. their order No. 6/1/92-D0,II-4158 dated
09.09,92,

3. The Divisional Organiser, ap Division, Itanagar,

4, Shri M.L.Choudhary, Area Organiser,
AP Division, Itanagar. He should tak
Inspector General,

Divisional HQRs,
€ over charge of
on promotion, only on or after

01.11.1992,
S The Assistant Director (EA), ssB Directorate, New Delhi,
6. Personal file of the 0fficer..

Guard File (NGO) .,



Annexure-2

CONFIDENTIAL

No.6/1/92-DO~IT
GOVERNMENT OF INDIA
CABINET SECRETARIAT
BIKANER HOUSE ANNEXURE
SHAHJAHAN ROAD

NEW DELHI-110 011

DATED, THE 18 FEB 1993

CRDER

In continuation of this Secretariat's order of
even number/dated 9.9,1992, Shri M.L. Chaudhuri on his
promotion as Deputy Inspector General has taken over the

charge of the post of Deputy Inspector General on the

forenoon of 2nd November, 1992,

S8d/~ Illegible

(S. NATH)
DIRECTOR TO THE GOVT. OF INDIA
Copy to
1. Shri B.D. Adhikari, Assistant Director (EA) Dte. sSB

New Delhi, with reference to his U.0. No. 22/88B/A-2/
80 (31-11-5241 dated 18.11,1992, ,

2, Smt. Sunita Bhardwaj, Assistant Director of Accounts,
DACS, R.K.Puram, New Delhi, ’
3. Personal file of the officer,

4, Guard file,
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CONFIDENTIAL

No. IV/109/97(37)=77-89
Directorate General of Security
(Cabinet Secretariat)

East Block-V, R.K. Puram

New Delhi-110 066

Dated the 5 FEB 1998

MEMORANDUM

Subject s Provisional seniority list in respect of Dy,
Inspectors General under the SSBe

Enclosed please find a copy of the provisiocnal

seniority list in respect of Dy. Inspectors General of
SGSB, ' )

2. You are requested to go through the list,
Discrepancy/omission if any, noticed by you may please
be intimated to us by 27.2,1998, If no discrepancies are

pointed out within the stipulated date, the seniority list
will be treated as final, '

Enclo 3 As stated

Sd/~ Illegible

(N.K. CHATTERJEE}
ASSISTANT DIRECTOR (NGO)

To

1. Shri R.D.Thongchi, DIG, J & K Division.

2. Shri S.D.Sharma, DIG, TC,” Sarahan,

3. Shri M.L.Choudhury, DIG, NA Division,

4, -Shri K.S.Katoch, DIG, SSB Dte,

5. Shri T.N. Shanoo, DIG, UP Division, Ranikhet,
6. Shri S.K.Chakraborty, DIG, TC, Haflong.

7. Shri B.K. Ahluwalia, DIG, TC Jammuy,

e. Shri T.Namgiyal, DIG, AP Division, Itanagar,
9

. Shri Vimal Bhagat, DIG SSB Dte,

10, Shri L. Rinchin, DIG, sB Divn. Calcutta,

11. Shri G.S. Sajwan, DIG, Raj & Guj. Divn., Jodhpur.
12,  Shri G,s. sayana, DIG, Kohima,

13, Shri A.K. Bhardwaj, DIG, SSB Dte.

Copy together with enclosure for information to
DIG (EA), SSB Dte,

Sd/~ Illegible
Assistant Director (NGO)
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Y s/shrl
- Sle R.D. Thongchi
Matric
N\ : , -
3‘< 2. SoDc hama, ‘NA“M
J 3.

M.L. Choudhury, BA
4.  K.S. Katoch, BA |
Se T.N. Shanoo, F.Sc

6.  S.K. Chakraborty,

7.  B.K. Ahluwalia,
Intermediate-

8e T, Namgial, |
Intermediate

9, Vimal Bhagat BA .

Le Rinchin,
'Intermediate

1. G.S. Sajwan, BA -
12. G.S e se\r'a'}d, BSC.
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01.01.41
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20.04,70
g e
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SECRET/REGISTERED

No. EA/SE~191/74

Government of India/Bharat Sarkar

Cabinet Secretariat/Mantrimandal Sachivalaya,
Apartment of Cabinet Affairs/Mantrimandal Kagya Vibhag,

New Delhi the 1.3.1977

NOTIFICATION

In exercise of the powrs conferred by the provision to
artfcle 309 of the constitution and of all other powers
enabling him in this behalf, the President hereby makes the

following rules relating the method of recruitment to Clasg-T
post in the SSB(Senior Executive) Service, namely,

1. SHORT TITLE AND COMMENCEMENE:

i. These rules may be called SSB(Senior Executive)
Service Rules, 1977,

ii, These rules shall come into force at once,

2, DEFINITION

In these rules, unless the context otherwise required

(a) *appointed' means the date on which these rules
come into force;

(b) 'controlling authority' means the Sceretay, Deptt.,
of Cabinet Affairs, Cabinet Secretariat,

(c) 'Duty post' means any post in the SSB as specified’
in Schedule-I;

(d) ‘*service! means the SSB (Senior Executive) Service,

3. CONSULTATION OF THE SERVICE AND DUTIES OF ITS MEMBERS 3

ie There shall be constituted a servi

ce to be known as
SSB (Senior Executive) Service,

ii., Members of the service shall be required to work in
any establishment of the SSB.

4, COMPOSITION OF THE SERVICE 3

(1) The désignation,

classifications and scale of pay of
the posts in the services s

hall be as shown in the table below,

Contd. ce
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Sl.No. Designation Classification

Scale of pa
1 Director Class-I Gazetted R 2500-125/22750
2 Divisional ~do- 1.R3.2500~125/2-750
Organiser (for promotees and
deputationists of the
rank of IGP or equi=-
Valent,
ii. Rs.2000-~125/2-2750
(for deputationists of
the rank of DIG or
equivalent),
3 Deputy Director/ ~do- Rse 2000~125/1-2750
Deputy Director
General
4 Assistant ~do- Rs«1100~830~1600
Director Area ‘
Organiser

(2) In relation to each grade of the service, there
shall be a common gradation lict for the SsSB,

Se AUTHORISED STEENGTH 3

(1) The authorised bermanent and temporary strength of
the various grades of the service on the appointed day
shall be as specified in Schedule-~I.

(2) The Govt.
re

shall at intervals of every two years,

-examine the strength and composition of each grade

and make such alterations therein as it may deem fit,.

Provided that nothing in this suberule shall effect the

general powers of Govt., to alter the strength and compo-

sition of any grade at any time,

6. INSTIAL CONSTRTUTION

(1) All persons holding, as on the appointed day, any

one of the categories of POsts specified in rule 4,
whether in a permanent Oor temporary or officiating
Capacity or on deputation basis,
appointment to the service at th
thereof,

(2)

shall be eligible for

e initial constitution

The controll;ng authority shall constitute a

screening Committee in r'espect of each grade for adjud-
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 ging the suitability of persons, who being eligible

to be appointed to the service under sub rule (1) were
serving in any grade immediately before the initial
constitution of the cadre, for permanent appointment
therein and every committee so constituted shall,
subject to such general or special instructions as the
controlling authority may givé and after following
such procedure as the committee may deem fit, prepare
lists of persons considered suitable for such appointe
ment in each grade with the names of such persons
arranged in the order of seniority based on the date of
continuous appointment in the grade in which they are

to be absorbed or in an equivalent grade,

Provided that if the controlling authority deems nece=-
SSary 50 to do the same committee may be constituted

to function in relation to two or more grades.

(3) &n intimation shall be sent to every person consi-

dered suitable for appointment on a permanent basis

‘to a post in any grade giving him an opportunity to

express, within thirty days of receipt of intimation

by him, his willingness to be so appointed on a perma=-

nent basis and the option once exercised shall be .
final.

"(5) Notwithstanding anything contained in Sub Rules (2)

to (4), every person holding as on the appointed day,
a permanent post in any one of the dategories spec¢ified -
in rule 4 in the SSB shall without prejudice ssxghzhis
zakBGRXXRE being considered for appointment to a perma=- -
nent post in the higher grade or to his continuance-+in
such higher grade in an officiating or temporary capa-
city, be absorbed in his respective substantive grade

against the permanent post available as on the appointed
day.

(6) The Screening Committee may recommend for permanent
appointment in a lower grade any person who is serving
in a higher grade irrespective of whether he is a depu~
tationist or a direct recruit and every appointment
made on such recor : ion st :

ommendation shall be without Prejudice

to his continuing to Serve in the higher grade

Contd. .,
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(7) Persons holding posts, as on the appointed day,

in any grade of his service, who are not found suitable
for permanent appointment under sub-rule (2) to (6),
may be continued in posts in the same grade of the

service ina a temporary or officiating capacity, as
the case may be,

"(4)" Persons who are willing to appointed on a perma~-
nent-basis shall be so appointed in the order of senio-

rity against permanent posts available as on the
appointed dsy.

SENIORITY OF THOSE APPOINTED AT THE TIME OF INITIAL
CONSTITUTION,.

Seniority of persons appointed on a permanent basis in
each grade at the initial constitution of the service
shall be in the order in which they are shown in the

relevant list prepared in accordance with provisions
of rule-6,

MAINTENANCE ¢

(1) Subject to the initial constitution of the various
grades in the service every post remaining unfilled and
every vacancy that my arise thereafter shall be filled
in accordance with the provisions contained in Schedule~
IT, by appointment on promotion, de@utation/transfer.
rememployment after recruitment or direct recruitment

as the case may be,

(2) For a period not exceeding three years from the
date of commencement of these rules, notwithstanding
the limits specified in column 7 of Schedule~II, the
controlling authority may, if it considers it necessary
50 to do, exceed the percentage specified for filling
up of vacancies by deputation and decrease the percen-
tage prescribed for filling up of vacancies by promo-

tion, direct recruitment Or re-employment after retire=-

ment, as it may deem fit,

PROBATION
(1)

Every direct recruit appointed to 8 grade of the
service shall initially be appointed on brobation, the
period of probation being three years from the date of
appointment,

Contd,.,
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(2) Every person promoted to a higker grade shall be
on trial for a period of two years.,

(3) The period of probation or trial referred to in
sub rules(i) and (2) may, if the controlling autho-
rity deems fit, be extended or curtailed in a partie
cular case but such extension/curtailment shall not
exceed one year,

SENIORITY AT THE MAINTENANCE STAGE:

Seniority in a particular grade shall be reckoned with
reference. to the date of appointment to the post in

that grade by direct recruitment or by promotion.

EXECUTIVE INSTRUCTIONS s

The controlling authority may issue executive instruc- _
tions not inconsistent with these rules to provide for
all matters for which provision is necessary or expedi-

ent for the purpose of giving effect to these rules.

RESIDUARY MATTERS 2

In regard to matters not specifically covered by these
rules or by orders issued by the Govt., the members

of the service shall be governed by general rules,
regulations and orders applicable to bersons belonging
to the corresponding Central Civil Service.

TO RELAY s

Where the Govt., is of the opinion that it is necessary or
expedient so to do it may by order, for reasons to be
recorded in writing, relax any of the provisions of these

rules with respect to any clause or category of persons
or posts,.

INTERPRETATION 3

Where any doubt arises as to the interpretation of these
rules, it shall be referred to the Govt. of India in the
Cabinet Secretariat (Deptt. of Cabinet Affairs) whose
decision thereon shall be final.

53/ -

(F.T.R.COLASO)
Deputy Secretary to the Govt. of India

Contd...
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SCHEDULE=-1 (Rule-5)

STATEMENT OF SANCTIONED POSTS IN THE SSAB(SENIOR EXECUTIVE)
SERVICE AS ON 31.7.75,

Sl.No. Category of post No. of posts sanctioned Total
permanent Remporary

1 Director - 1 1

2 Divisional Organiser - 6 6

3 Deputy Director/Deputy 4 (4) 3 7

Inspector General

4 Assistant Director/ 46 24 70

Area Organiser

*Includes the posts of Depty Commissioners,
Superintendents of Police and Staff Officers.,
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Annexure=5

SECRET

No. IV/202/96(7)Pt.I/550-E0
Directorate General of Security
Cabinet Secretariat

Block-V (East)

R.K.Puram

New Delhi-110066

Dated : 11 AUG 1999

ORDER

Pursuant to the Cabiner Sectt's Order No. 6/2/90-DO.
I1-2613 dated 05.08.,99, Shri J.S. Pandey, Z@XREXBIXEKZZEBE
IPS(UP:76) is appointed as Divisional Organiser/Joint
Director in the SSB, in the pay scale of Bs,18,400-22,400/~
on deputation basis for a period of five years from the
date of assumption of charge of the post and until further

orders, whichever event takes place earlier,

2. On his appointment és Joint Director/D;visional
Organiser in the SSB on deputation basis, Shri J.S.Pandey,
IPS, is posted as Divisional Organiser, SSB, UP Division,
Ranikhet against the existing wvacancy.

8d/- Illegible

(K.K. LUTHRA)
DEPUTY INSPECTOR GENERAL (EA)

DISTRIBUTION 3

le The Director of Accounts, Cabinet Sectt. Block-IX
(East), R.K.Puram, New Delhi.

2. The Additional Secretary (SR), Cab. Sectt. for informa-

tion with reference to Cab. Sectt's Order under
reference, : : :

3. The Chief Secretary to the It is requested that the
Govt. of UP, Lucknow officer may please be
4, The Director General of Police,rei%eved immediately for
UP, Lucknow. taking over the above
appointment,

5. Shri J.S.Pandey, IPS(UP:76), C/o the Director General
of Police, UP.

— s = g

6o Thi Divisional Organiser, HP/UP/R&G/ J&K/SB/NB/NA/SHG/
AP/ME&N .

7. The Joint Deputy Director (EA) SSB Dte,alongwith a copy
of Cabinet Sectt. Order dt. 5.8.,99.

g. All Deputy Inspectors General at SSB Dte/I.C.Jammy,
Sarhan, Salonibari, Haflong, Kohima, FaA Gwaldam,

The Accounts Officer, SsB Directorate,

10. PS8 to ID, DGS/Director SS
B
11. 8.0's Guard File, ’ )

9.
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Annexure-6

SECRET/CONFIDENTIAL

No0.IV/202/99(7) Pt-1/112-143
Directorate General of Security
Cabinet Secretariat

Block V (East)

R.K.Puram,

New Delhi-110088

Dated : 14 Feb 2000

CRDER

Pursuant to the Cabinet Secretariat's Order No.6/2/99-
DO,II-444 dated 11.02.2000, Shri J.B.S. Negi, IPS(WB:76) is
appointed as Divisional Organiser, SSB, South Bengal Divi=-
sion, with Hgrs. at Calcutta in the pay scale of Rs.18,400-
22,400/~ on deputation basis for a period of five years from
the date of assumption of charge of the post or until further

orderg, whichever event takes place earlier.

Sd/~- Illegible
DEPUTY INSPECTOR GENERAL (EA)

DISTRIBUTION

1. The Director of Accounts, Cabinet Sectt., Block II (East)
R.K. Puram, New Delhi.- :

2. Shri P.N.Thakur, Director (SR), Cabinet Sectt. for
information with reference to Cabinet Sectt's order
under reference.,.

3. The Chief Secretary, Govt. of Tripura/“hief Secretary,
Govt, of West Bengal, Calcutta, with the request that
the officer may please be relieved immediately with
directions to take over his new assignement.

4, Shri J.B.S. Negi, IPS(WB:76), I.G.(P), Tripura,C/o
DG (P) Tripura for information and necessary action.

5. The Divisional Organiser HP/UP/R&G/ J&6K/SB/NB/NA/ SHG/
AP/M&N Divisions,

6, The Joint Director (P&C)/Joint Director (Pers)/Joint
Director (Ops&Trg.).

7. All the DIGs at SSB Dte/TC Jammu/Sarahan/Salonibari/
Haflong/Kohima & FA Gwaldams.

8. The Joint Deputy Director (EA), SSB Dte.alongwith a copy
of Cabinet Sectt. order referred to above.

9. The Accounts Officer, SSB Directoratee.
10. P/F Shri J.B.S. Negi, Divisional Organiser,
11. S0's Guard File,
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b

- 90 .
g CONFIDENTIAL

No.IV/202/2000(7) Vol-I/545-577
Directorate General of Security
Cabinet Secretariat

Block = V, R.K.Pursm

NEW DELHI-110066

Dated 26 JUN 2000
ORDER

In pursuance of Cabinet Secretariat's order No.6/11/
98-D.0.1I~1449 dated 23.6,2000, Shri D.S.Manhas, IPS
(HP277), presently working as Deputy Inspector General in
SSB, is appointed as Divisional Organiser/Joint Director in
SSB in the pay scale of Rs. 18,400-22,400/- on deputation
basis for a period upto 04.01.2003 or until further orders
whicher is earlier, from the date of assumption of charge of
the post,.

2 On his appointment on deputation basis as Divisional
Organiser/Joint Director in the SSB, Shri D.S. Manhas, IPS
(HP 3 77) is posted as Divisional Organiers, HP Division
with Hegrs. at Shimla. '

84/~ Illegible 26,6.2000

(S.R.MBHRA)
DISTRIBUTION JOINT DIRECTCR (PERS)

1. The Director of Accounts, Cabinet Sectt.Block-IX(East),
R.K.Puram, New Delhi-110066.

2. Shri P.N.Thakur, Director (SR), Cabinet Sectt.

3. The Chief Secretary, Govt. of HP Shimla. '

4, The Director General ‘Police), HP Shimla,

58 Shri D.S.Manhas, IPS DIG HP Division, Shimla.

6. Divisional Organiser-HP/UP/R&G/ J6K//SP/NP/NA/SHG/AP/
M&N Divisions,

7. The Joint Director (P&C)/Joint Director (Pers)/Joint
Director (Ops & Trg.). .

e. All the DIGs at SSB Dte./T.C.Jammu/Sarahan/Salonibari/
Haflong/Kohima/FA Gwaldam.

9.  The Joint Deputy Director (EA), SSB Dte. alongwith a copy
of Cabinet Sett. order dated referred to above.

10. The Accounts Officer, SSB Directorate.
11. P/F of Shri D.S,Manhas, IP3, D.O.
12. 80s Guard file.
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flaflong, A Assam.
The 6th. Sept., 2000. >

To

Shri A.S. Dulat, IPS.

Director General'(Security)—Cum—Secretary (R)
Cabinet Secretariat.

Govt. of India.
New Delhi:

(Through proper channel ).

Sir,

attention . to the,‘.following'

May I draw‘your_kind
favourable

facts for favour of your kind consideration and
orders. '
(six) years of continuous’
der SSB on 1st.Nov.,1998 and-;

he next higher grade of.
provisions in S88B°

1. That I have completed 6
Service as Dy.Inspector_General un

becdme eligible for promotion to t
pivisional Organiser/Jt. pDirector as per
rvice Rules, 1977. )

(Senior Executive) Se
(two) in Seniority as on date » i’
as per seniority list in respect of Dy.Inspector Generale« under:

gSB last circulated on 5th. Feb., 1998 and completed total,
service of 30 years in SSB including 17 years“in,Group—A post.’

2. i That I stand at SL.2

3. That at prsent there are 4 (four) clear and 1 (One):
anticipated.vacancieS'in the grade of pivisional Organiser/Jt

Directoxr (M&N,.NBS,N.A.Divisions, JD(Coord) and A.P.Division -
after recent filling Up of 3 (three) vacant - posts of DO/JD
' belonging

fficers of

PAS
¥

(sB,UP and H.P.Divisions)- by deputation,of officers
to AIS Cadre ignoring the claims of eligible cadre O

SSB.

4. ' That no DPC was neld for promotion
o SSB (Senior Executive) service to next higher
ter I becdme eligible for promotion as on lst
tablished norms and practices«:". i

of : the Officefé

pelonging t
grade of po/Jh af
Nov.,1998 which is against the es

5. rhat it may kindly be appreciated that eligible@v”["
Of ficers from  SSB Cadre and their inordinate delay’ -
in promotion and under-representation to next higher grade of. -
DO/JD despite{availablé clear vacancy. is not only unjustifia—“
ble but also unjust, unfair and much demoralising for the il

cadre Officers.

1 if you could kindly“ i o
pc for the;j:: .
. is long over due SO that -I am not forced. -
f the Court of Law seeking redress to my:i. ;.
aim fior promotion to the next higher .
isting clear vacancies. B

Your@ithfully, S
QQUwvg//(,}’

( M.L. CH DHURT )
pDIG(8sB),T.C.(SSB)
HAFLONG: ASSAM.

6. . T shall, thereﬁore, be gratefu
look into the matter’and kindly arrange;holding of D
cadre Officers whict
to knock the doors ©
legitimate and just cl

With kind regards.

FadN

™

o~

2L
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HAFLONG : ASSAM.
_THE ;< TH.SEPT.,2000.

To»

The Cabinet Secretary,
Government of India.
Bikaner House Annexe
Shajahan Road.

New Delhi-110 011,

(Through Proper Channel).
Sir,

May I draw your k1nd attention to the following
facts for favour of your kind cons1deratlon and favourable
orders.

1. That I have completed 6 (six) years of ¢ontinuous

service as Dy.Inspector General on 'lst.Nov.,1998 in SSB under
DG(S),Cabinet Secretariat and became eligible for promotion to

‘the next hlgher grade of Divisional Organiser/Jt. Director as
pér provision in SSB (Senior Executlve) Serv1ce Rules, 1977.

2. That I stand at SL.2 (two) in seniority as on date as
per seniority list in respect of Dy.Inspector General under
SSB circulated last on 5th.Feb.,1998 and have completed total
service of 30 years on 19-4-2000 (including 17 years in
Group-A post)

3. That at present there are 4 (four) clear and 1 (one)
anticipated vacancies in the grade of Divisional Organlser/Jt

Director (M&N, NBS, NA Divns., JD (Coord) and A P. Dlvn) in SSB
under Cabinet Secretarlat.

4. ' That 3 posts of DO/JD (South Bengal, U. P ~and H.P.)
in SSB have recently been filled up by deputation of Officers
belonging to AIS Cadre despite avallablllty of eligible Cadre
Officers and in violation of the provisions of the
recruitment/promotion rules for the cadre officers.

Unfortunately, no DPC was held for promotionvof the
eligible Officers belonging to SSB (Senior Executive) Service
to the next higher grade of DO/JD after I became eligible for

promotion on 1-11-1998 whlch is against the establlshed norms -

and promotion policy.

5. That It may kindly be appreciated that eligible
officers from SSB Cadre and their inordinate delay in
promotion and under-representation to next hlgher grade of
DO/JD despite availability of clear vacancy, is not only
unjustifiable but also unjust, unfair and much demorallslng
for the Cadre Officers.

6. That I made a representation to DG(Security),
Cabinet Secretariat but not received any favourable order till
Qatefforcing me to make the instant representation seeking
immediate redressal to.the injustice . done to me by not
holding the DPCs for last nearly three years.

7. I shall, therefore, be grateful if you could kindly
intervene and direct the authorities concerned for immediate
holding of DPC for promotion of the Cadre Officers which is
long over due so that I am not forced to knock the door of the
Court of law seeking redress to my legitimate and just claim
for promotion to the next higher grade of DO/JD against the
existing/anticipated vacancies as mentioned in Para4 above.

Yours faithfully, .
/ .
( M.L. CHAUDHURI )

DIG (SSB),T.C.{(SSB)
HAFLONG : ASSAM.

prnBXES



